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UNITED NATIONS NATIONS UNIES

FORTAL AQOMEES—ADRESEE FORTALE UNITED NATIONS, N Y. 10017
CANLE ADOAESS—ADAEASE TELEGAAPHIQUE UNATIONS NEIWTOAK

Reference: CN.992.2005. TREATIES-1 (Depositary Notification)

CONVENTION ON ACCESS TO INFORMATION, PUBLIC PARTICIPATION
IN DECISION-MAKING AND ACCESS TO JUSTICE IN ENVIRONMENTAL
MATTERS. AARHUS, DENMARK, 25 JUNE 1998

AMENDMENT TO THE CONVENTION ON ACCESS TO INFORMATION,
PUBLIC PARTICIPATION IN DECISION-MAKING AND ACCESS TO JUSTICE
IN ENVIRONMENTAL MATTERS

ALMATY, 27 MAY 2005

ADOPTION OF AMENDMENT

The Secretary-General of the United Nations, acting in his capacity as depositary,
communicates the following:

At the second meeting of the Parties to the above Convention, held in Almaty, Kazakhstan,
from 25-27 May 2005, the Parties adopted, in accordance with the procedure laid down in article 14 (4)
of the Convention on Access to Information, Public Participation in Decision-Making and Access to
Justice in Environmental Matters, the Amendment to the said Convention as set put in the Annex ta the
Report of the Second Meeting of the Parties (Decision T1/1).

The text of the above Amendment, which is authentic in the English, French and Russian
languages, is attached as an Anmnex to this notification.

In accordance with its article 14 (4), Amendments to the above Convention adepted in
accordance with paragraph 3 of this Article shall be communicated by the Depositary to all Parties for
ratification, approval or acceptance. They shall enter into force for Parties having ratified, approved or
accepted them on the nineticth day after the receipi by the Depositary of notification of their
rattfication, approval or acceptance by at least three fourths of these Parties. Thereafter they shall enter
into force for any other Party on the ninetieth day after that Party deposits its instrument of ratification,
approval or acceptance of the amendments.

27 September 2005

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations
concerned. Depositary notifications are made available to the Permanent Missions to the United
Nations at the following e-mail address: missionsi@hum.int. Such natifications are also available in the
United Natians Treaty Collection on the Intermet at http://untreaty.un.arg.
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UNITED NATIONS NATIONS UNIES

FOETAL ADONEES—AORESSE FOSTALE LULNITED WATIONS, N V. 10017

CARLE ADDACGN-—ADAEANE YELECHAFHIQUE UNATIONS NEWYORK

Référence : C.N.992.2005. TREATIES-1 (Notification Dépositaire)

CONVENTION SUR L'ACCES A L'INFORMATION, LA PARTICIPATION DU
PUBLIC AU PROCESSUS DECISIONNEL ET L’ACCES A LA JUSTICE EN
MATIERE D'ENVIRONNEMENT. AARHUS (DANEMARK), 25 JUIN 1998

AMENDEMENT A LA CONVENTION SUR L'ACCES A LINFORMATION, LA
PARTICIPATION DU PUBLIC AU PROCESSUS DECISIONNEL ET L'ACCES A
LA TUSTICE EN MATIERE D'ENVIRONNEMENT

ALMATY, 27 MAI 2005

ADOPTION D'UN AMENDEMENT

Le Secrétaire général de I'Organisation des Nations Unies, agissant en sa qualité de
dépositaire, communique :

A la deuxiéme réunion des Parties a la Convention susmentionnée, tenue i Almaty
" (Kazakhstan), du 25 au 27 mai 2005, les Parties ont adopté (Décision II/1), conformément 4 la
procédure énoncée au paragraphe 4 de 1'article 14 de la Convention sur ’acces a 1'information, la
participation du public au processus décisionnel] et I'accés a la justice en matiére d’environnement,
I' Amendement a ladite Convention qui figure 3 I' Annexe du Rapport de la Deuxiéme Réunion des
Parties.

On trouvera en annexe a la présente notification les textes authentiques anglais, frangais
et russe de I' Amendement susmentionné.

Conformément au paragzaphe 4 de I'article 14, les Amendements 4 la Convention
susmentionnée adoptés conformément au paragraphe 3 du présent Article sont soumis par le
Dépositaire a toutes les Parties aux fins de ratification, d’approbation ou d’acceptation. Ils entrent en
vigueur a I'égard des Parties qui les ont ratifiés, approuvés ou acceplés le quatre-vingt-dixiéme jour qui
suit la réception par le Déposttaire de la notification de leur ratification, approbation ou acceptation par
les trois quarts au moins de ces Parties. Par la suite, ils enirent en vigueur a 1'égard de toute autre
Partie le quatre-vingt-dixiéme jour suivant le dépdt par cette Partie de son instrument de ratification,
d'approbation ou d'acceptation des amendements.

e 27 septembre 2005

Attention : Services des Traités des Ministeres des A ffaires Etrangéres et organisations internationales
concemés. Les missions permanentes auprés de 1"Organisation des Nations Unies peuvent se procurer
les notifications dépositaires en écrivani par courrier électronique a 1'adresse suivante :
missions(@un.int. De telles notifications sont aussi dispanible sur le site de la Collection des Traités
des Nations Unies a 1’adresse http://untreaty.un.org.
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C.N.992.2005.TREATIES-1 (Annex/Annexe)

AMENDMENT TO THE CONVENTION ON ACCESS TO INFORMATION,
PUBLIC PARTICIPATION IN DECISION-MAKING AND ACCESS TO JUSTICE IN
ENVIRONMENTAL MATTERS, ALMATY, 27 MAY 2005

Adoption of Amendment
{Decision 1I/1)

AMENDEMENT A LA CONVENTION SUR L’ACCES A L’INFORMATION,
LA PARTICIPATION DU PUBLIC AU PROCESSUS DECISIONNEL ET
L’ACCES A LA JUSTICE EN MATIERE D’ENVIRONNEMENT
ALMATY, 27 MAI 2005

Adoption d'un amendement
{Deécision 1/1)






Annex
AMENDMENT TO THE CONVENTION

Article 6. parapgraph 11

For the existing text, substitute

11.  Without prejudice to article 3, paragraph 5, the provisions of this article shall not apply to
decisions on whether to permit the deliberate release into the environment and placing on the
marke! of genetically modified organisms.

Article 6 bis
After article 6, insert a new article reading
Article 6 bis
PUBLIC PARTICIPATION IN DECISIONS ON THE DELIBERATE RELEASE
INTO THE ENVIRONMENT AND PLACING ON THE MARKET OF
GENETICALLY MODIFIED ORGANISMS

1. Inaccordance with the modalities laid down in annex I bis, each Party shall provide for
early and effective information and public participation prior to making decisions on whether to
permit the deliberate release into the environment and placing on the market of genetically
modified organisms.

2. The requirements made by Parties in accordance with the provisions of paragraph 1 of this

article should be complementary and mutually supportive to the provisions of their national
biosafety framework, consistent with the objectives of the Cartagena Protocol on Biosafety.

Annex I his
After annex 1, insert a new annex reading
Annex 1 bis
MODALITIES REFERRED TO IN ARTICLE 6 BIS
1. Each Party shall lay down, in its regulatory framework, arrangements for effective
information and public participation for decisions subject to the provisions of article 6 bis, which
shai include a reasonable time frame, in order to give the publi.. an adequate apportunity to

express an opinion on such proposed decisions.

2. Inits regulatory framewaork, a Party may, if appropriate, pravide for exceptions to the
public participation procedure laid down in this annex:



(a) In the case of the deliberate release of a genetically modified organism (GMO) into
the environment for any purpose other than its placing on the market, if:

(1)  Such a release under comparable bio-geographical conditions hag already been
approved within the regulatory framework of the Party concerned; and

(i1) Sufficient experience has previously been gained with the release of the GMQO
in question in comparable ecosystems;

{b) In the case of the placing of a GMO on the market, if:

(i) It was already approved within the regulatory framework of the Party
concerned; or

(i1) Ttisintended for research or for culture collections.
3. Without prejudice to the applicable legislation on confidentiality in accordance with the
provisions of article 4, each Party shall make available to the public in an adequate, timely and
effective manner a summary of the notification introduced to obtain an authorization for the

deliberate release into the environment or the placing on the market of a GMO on its territory, as
well as the assessment report where available and in accordance with its national biosafety

framework.
4.  Parties shall in no case consider the following information as confidential:

(a) A general description of the genetically modified organism or organisms concerned,
the name and address of the applicant for the authorization of the deliberate release, the intended

uses and, if appropriate, the location of the release;

(b) The methods and plans for monitoring the genetically modified organism or
organisms concerned and for emergency response;

(¢) The environmental risk assessment.

5. Each Party shall ensure transparency of decision-making procedures and provide access to
the relevant procedural information to the public. This information could include for example:

(i)  The nature of possible decisions;
(i1) The public authority responsible for making the decision;
(iiy) Public participation arrangements laid down pursuant to paragraph 1,

(iv) An indication of the public authority from which relevant information can be
obtained;



(v) An indication of the public anthority 10 which comments can be submitted and
of the time schedule for the transmittal of comments.

6.  The provisions made pursuant to paragraph 1 shall allow the public to submit any
comments, information, analyses or opinions that it considers relevant to the proposed deliberate
release, including placing on the market, in any appropriate manner.

7. Each Party shall endeavour to ensure that, when decisions are taken on whether to permit
the deliberate release of GMQOs into the environment, including placing on the market, due
account is taken of the outcome of the public participation procedure organized pursuant to
paragraph 1.

8. Parties shall provide that when a decision subject to the provisions of this annex has been
taken by a public authority, the text of the decision is made publicly available along with the
reasons and considerations upon which it is based.






Annexe
AMENDEMENT A LA CONVENTION

Article 6, paragraphe 11

Substituer au texte actuel:

11. Sans préjudice des dispositions du paragraphe 5 de I'article 3, les dispositions du présent
article ne s’appliquent pas aux décisions autorisant ou non la dissémination volontaire dans
I"environnement et la mise sur le marché d'organismes génétiquement maodifiés.

Article 6 bis
Apres I'article 6, insérer un nouvel article libellé comme suit:
Article 6 bis

PARTICIPATION DU PUBLIC AUX DECISTONS CONCERNANT LA DISSEMINATION
VOLONTAIRE DANS L'ENVIRONNEMENT ET LA MISE SUR LE MARCHE
D'ORGANISMES GENETIQUEMENT MODIFIES

1. Conformément aux maodalités définies 4 I’annexe 1 bis, chaque Partie assure une
information et une participation du public précoces et effectives avant de prendre des décisions
autorisant ou non la dissémination volontaire dans 1'environnement et 1a mise sur le marché
d’organismes génétiguement modifiés.

2. Les prescriptions établies par les Parties conformément aux dispositions du paragraphe 1
du présent article devraient étre complémentaires et s appliquer en synergie avec les dispositions
du cadre national relatif a la prévention des risques biotechnaologiques, en concordant avec les
objectifs du Protocole de Cartagena sur la prévention des risques hiotechnologiques.

Annexe I bis
Aprés 1'annexe I, insérer une nouvelle annexe libellée comme suit:
Annexe 1 bis
MODALITES VISEES A L’ARTICLE 6 bis

1. Chaque Partie établit, dans son cadre réglementaire, des arrangements prévoyant une
information et une participation du public effectives pour les décisions soumises aux dispositions
de 1’article 6 bis, y compris un délai raisonnable, afin de danner au public des possibilités
suffisantes d’exprimer une opinion sur les décisions envisagées.

2. Dans son cadre réglementaire, une Partie peut, s'il y a lieu, prévoir des exceptions a la
procédure de partictpation du public prescrite dans la présente annexe:



a)  Dans le cas de la dissémination volontaire d'un organisme génétiquement modifié
(OGM) dans I’environnement a toute autre fin que sa mise sur le marché, si:

1) Une telle dissémination. dans des conditions biogéographiques comparables, a
déja été approuvée dans le cadre réglementaire de 1a Partie concernée; et

i)  Une expérience suffisante a antérieurement été acquise en matiére de
dissémination de I'OGM en question dans des écosystemes comparables;

b)  Dans le cas de la mise sur le marché d'un OGM, si:
1)  Elle a déja été approuvée dans le cadre réglementaire de la Partie concemée; ou
i1)  Elle est destinée a la recherche ou a des collections de cultures.

3. Sans préjudice de la législation applicable en matiére de confidentialité, et conformément
aux dispositions de I"article 4, chaque Partie met a la disposition du public comme il convient, de
maniére efficace et en temps voulu, un résumé de la notification visant & obtenir une autorisation
en vue de la dissémination volontaire dans 1'environnement ou de la mise sur le marché d’un
OGM sur son territoire, ainsi que le rapport d’évaluation, lorsque celui-ci est disponible, en
conformité avec son cadre national relatif & la prévention des risques biotechnologiques.

4,  Les Parties ne considérent en aucun cas les informations ci-aprés comme confidenticlles:

a) La description générale de I’organisme ou des organismes génétiquement modifié(s)
concerné(s), le nom et I’adresse du demandeur de 1’autonisation de dissémination volontaire, les
utilisations prévues et, le cas échéant, le lieu de la dissémination;

b)  Les méthodes et plans de suivi de I’organisme ou des organismes génétiquement
modifié(s) concemé(s) et les méthodes et plans d’intervention d'urgence;

¢)  L’évaluation des risques pour I’environnement.

5. Chaque Partie veille a la transparence des procédures de prise de décisions et assure au
public I'accés aux informations de procédure pertinentes. Ces informations peuvent concerner

par exemple:
1) La nature des décisions qui pourraient étre adopiées;
1)  L’autorité publique chargée de prendre la décision;

iii) Les arrangements pris en matiére de participation du public en application
du paragraphe 1;

iv)  L’autorité publique a laquelle il ¢st possible de s’adresser pour obtenir des
renseignements pertinents;

v)  L’autorité publique a laquelle des observations peuvent étre adressées et le délai
prévu pour la communication d’observations.



6.  Les dispositions adoptées en application du paragraphe 1 prévoient la possibilité pour le
public de soumettre, sous toute forme appropriée, toutes les observations, informations, analyses
ou opinions qu’il estime pertinentes au regard de la dissémination volontaire proposée, y compris
la mise sur le marché.

7. Chague Partie s'efforce de faire en sorte que, lorsqu'il est décidé d’autoriser ou non la
dissémination volontaire d’OGM dans I’environnement, y compns leur mise sur le marché, les
résultats de la procédure de participation du public organisée en application du paragraphe 1 sont
diment pris en considération.

8. Les Parties s'assurent que, Jorsqu’une décision soumise aux dispositions de la présente
annexe a été prise par une autorité publique, le texte en est rendu public, de méme que les raisons
et considérations sur lesquelles elle est fondée.






IMpuaoxeine

INOIIPABKH K KOHBEHIIHH

INvuxr 11 cTaten 6

3aMEeHUTh CYLUECTRYIOIWHH TEKCT CNERYIOILNAM TEKCTOM:
11.  Be2 ywepda 18 nyHKTa 5 cTaThH 3 NONOXKEHHS HACTOALLEH CTATEM HE MPUMEHRIOTCSA K
pellleHUsM B OTHOLWEHHHW Paipellenns NpeaHaMepeHHOro BRICROBOKAEHHS B OKPYXAKILYH)
cpely ¥ peanvialumu Ha phlHKE FreHeTHYeCKH M3MeHEHHbIX OpralliiMoB.

TlyukT 6-Onc

[Mocne ctaThd 6 BKNIKOYHTD HOBYK CTAaThKD, KOTOpAaA rNAcCUT CIEAVIOIIEE

Cratrg 6-buc

YYACTHUE OBLIECTBEHHOCTH B PEHHEHHMAX B OTHOLUIEHUHU
NPEJHAMEPEHHOT O BLICBOBOXJIEHWA B OKPYXKAIOLLYIO
CPEQY U PEAJIM3AIIMU HA PLIHKE 'EHETUYECKH
HU3IMEHEHHbLIX OPI AHU3MOB

1. B cOOTBETCTBUMH ¢ METOAAMM, HANOKEHHBIMU B Npunoxkenuu 1-6uc, kaxgas CtopoHa
ofecneunsacT ckopeutliee W sddekTUBHOE NpeacraBlieHe HHPOPMaUUY M YYacTHe
oOtecTEEHHOCTH A0 NPUHATHUS pellleMndl B OTHOIIEHUY pajpeleHun npeaHaMepeHHOTo
BRICBODOXKIEMUS B OKPYKAIOIIYIO CPEAyY M PEATH3AIIMH HA PhIHKE TEHETHUECKH HIMEMEMHRIX
OPI @aHHU3MOB.

2.  Tpe6GoBaums, ycranasnupraeMblie CTOpOHAMU COMNAcHO NONOKeHUsM MyHKTa | HacTosLIek
CTAThH, JOJKHBI JONONHATL M B3aUMHO NOAAEPXKMBATh MX HALMOHANbHLIE CUCTEMBI
Brobe3ouacHOCTH B COOTBETCTBUM ¢ Lensmu Kapraxenckoro npotokona no 6uobe3zonacHocTy.

IIpunoxenne 1-ouc

Mocne NPUNOKEHUHA | BKNIOYKMTBL HOBOE NpHNOXEHHE, KOTOPOE NIACUT cneavioliee




Ipuaoxenue 1-Guc

METQO/Ibl. YITOMWHAEMABGIE B CTATBE 6

1. Kaxnas CtopoHa npeaycMaTpHBaeT B CBOEH HOPMaTUBHO-NPaBOROH Daie Mepkl A3
obecneuenus 3(pheKTURHOTO NpelocTarNeHUS MHPOPMALIHH W YYacTHS OOLIECTREHHOCTH B
OTHOILIEHHUH PelIeHUH, N0ANanalolIHX Nol JeficTRHE NOJNOKEHUA cTaThu 6-0Uc, BKITIOYas
pasyMuble CPOKH, C TeM YTOGH NIPpeROCTaBUTE OBILECTBEHUOCTH aIEKBATHY ) BO3MOXHOCTh
BLIPa3uTh CBOE MHEHUE B OTHOIIEHHU TaKOTO NPEANAaracMoro penicHHA.

2. B cBoeii HopmaTuBRO-npaBoBou 6a3e CTOpOHA MOXET, B Cnyyae HeoOXoauMOCTH,
npeycMOTpPeTh HCKINIOYEHHA, KacalollMecs NPoueayphl y4acTua o61IecTBEHIOCTH,
YCTaHABJIMBAEMOH B HACTOALIEM NPHIIOKEHUM:

a) B cllyyae NpelHaMEePEHHOTO BbICBODOMKAEHHUS TEHETHYECKH H3MEHEHHOTO OpraHu3Ma
(FHO) B okpy:KawlLyLo cpeay ¢ NI0OBIMY LIETAMH, 110MUMO peann3aluy Ha pbIHKE, eCJIM:

1)  Takoe BbICBOOOXKAEHHE B CONOCTABHMBIX GuoreorpauyecKUX YCIIOBHAX yiKe
6b1JI0 YTBEPXKAEHO B paMKax HOPMATHEHO-NPaBOROH 0a3bl COOTBETCTBYIOLLEH
CTOpOHRI; H

i) paHee Obl/ HAKOILIEN ROCTATOYHBIH ONBIT B 00/1aCTH BLICROOOKACHUA AAHHOTO
MO B conocraBHMEIE 3KOCHCTEMDI;

b) B c)iyyae peanumsauny FUQ Ha pbiHke, ecnu:

i)  ona yxe Ohna VTREPXJIEHA B pAMKaxX WOPMAaTUBHO-NPABOBOH Ga3bl
cooTBeTcTRY0MEW CTOPOHBLI; MM

11) OHa NpeHa3HayeHa AN HayuHbIX UCcclleJOBAaHHY MAM ANG KOJUIEKUU A
KYJIbTYp.

3. beaywep6a 119 NPHMEHUMOr0 3aKOHOAATENLCTBA B OTHOWEHUH KOHPUAEHLMANLHOCTH B
COOTBETCTBUM C NOJIOKEHUAMY cTaThH 4 kaxknas CTopoHa npelocTasngeT 06LUIeCTBEHHOCTH
a/€KBATHBIM, CLOEBPEMEHHBIM H 3IleKTHBHBIM 00pa3cM peltoMe NOJIYYEH:I0r0 YBe JOMIEHUA
Ha npeaMeT paipelleHa NPeAHaMEPEHHOrO BLICBOBOKAEHHS] B OKPYIKAIOLIYIO Cpeny Wiy
peanH3auuio Ha pbiHKe Toro 1M nHoro MO Ha ero TeppuUTOpHY, a TakKe 10K)aa 06 OleHKe,
KOT/1a TAKOBOW UMEETCSH, B COOTBETCTAWH CO CROEH HAMOHAIIRHOW cUCTEMON OHobe3onacHoCTH.



4. B nrobom cnyuae CTOpOHBI HE paccMaTpHUBAIOT CNEAYIOUIYIO HAOPMAIIHIO B K@4E€CTBE

KOH(UASHIIMANKHOK!

a) obmee onUcaHKe COOTRETCTBYIOILETO TEHETHYECKH H3MEHEHHOTO OpraHi3Ma Riu
TECHETUYECKH UBMEHEHHKIX Opl'aHHHMOB. Ha3BaHWe U anpec nonarens ﬂpOChﬁl:l Q pazpemer—mu Ha
npegHaMeperHoe BeicroboXXaeHHE., npeanolaraeMoe UCnoJlkiOBaHHE W, B cliydae
HEODX0AMMOCTH, MECTO BRICROGAXIEHNS;

b] METOIL! ¥ NNAHBI, KacatoIIHECA MOHHTOPWUHTIA COOTRETCTBYIOWIETO NEHETHYECKH
WIMEHEHHOr 0 OpraHu3Ma Ui reHETHYECKH H3IMEHEHHBIX OpraH3MOR U MEPONPHUATHH NO
NUKBHIOAIIHA qpesabmaﬁHer CHUTYANHH,

€)  OUEHKY pUCKa NS OKpYXKawllei cpepl.

5.  Kaxaaa CTtopoHa ooecneynpaeT TpaHCNapeHTHOCTE NPOLeayp NPUHATUA PELLIEHHH M
npeRocTarnfeT o0IIeCTBEHHOCTH OCTYN K COOTRETCTBYIOWEH HR(POPMALIK NpoLeaypnoro
xapakTepa. Takas uHdopmanns Morna bl BKJIIOYATh, HANPAMEP:

1)  XapakTep BOIMOIKHLIX PEUIECHUH;

il)  rocymapcTeeHHIH OpraH, OTBETCTBEMHLINA 33 TPUHATHE pelueHns;

11) MeXaHH3MBl Y4acTHs OOLIECTBEHUOCTH, YUPEKACHHLIE BO HCNONLEHHE
NYHKTA 1;

) YKA3aHHE rOCYJAPCTBEHHOTO OpraHa, B KOTOPOM MoxeT ObiTk noliyueHa
COOTBETCTRYIOIAA HHGOpMALINS;

v)  yKa3aHUE rocylapcTBEHHOTO Oprana. B KOTOPRIA MOTYT OhITh NpEACTABNEHDI
3aMeyanus, 1 CPOKOB HanpapieHHs 3aMeYaHHu.

6. ]'lpouenypbl, YUPEIXKACHURBIC COraaCcHO NYHKTY 1, noE3B0AMIOT COWECTBEHHOCTH NHIOLIM
COOTBETCTRYIOWHUM 06p330M NpeACTaBNATh mobrie 3aMEYaHuA, HH('l]OpMal_IPIlO. pPE3YNLTATEI
ananyuza MM MIIEHUS, KOTOPLIE OHA CYUTAET BaXXHBIMH oNA NIAHUPYEMOTo NpeaHaMepPEHHOrIo
BhICBOOOXKREHNA, BKIIIOYLA p€aIH3alnio HAa PBIHKE.

7. Kaxnas Ctopona cTpeMUTCs ofiecnednTh, YTOGB NPH NPHHATHU PELIEHHY B OTHOLIEHHU
pazpewentus npeaHamepeHHoro abicBoooxacHusa IO B okpyxalomyio cpeay, BKo4as



pPeanyiauMio Ha pBIHKE, AOKHBIM 00pa30OM YUYHThIBaNNCe UTOTH Npoledyphbl yHacTHs
oOIlEecTBENHOCTY, OpraHnigoBaHHOH BO UCNIONHEHHNE ITYHKTA 1.

8. Korna kakuM-n1moo rocynapCcTBeHHBIM OpraHoM NPHHUMACTCA pEIlIEnME, noanagalomee
noj AeUCTBHE MONOKEHWH HACTOALLErQ NMPRIOKEHNUA, CTOpOH bl 06ecneqﬂna10'r, yTo6bl TEKCT
NaHHOro pELIENHA, 2 TAKOKE NPHYHUHEI K COOﬁpa)KeHHﬂ, Ha KOTOPLIX OHO CCHOBLIBAJNIQCH,
NOBOJHNHCH A0 CBCIOEHHUA 06].I.IECTBCHHOCTH.
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